IN THE CENTRAL ADMINISTRATIVE TRIBUNAL: HYDERABAD BENCH:
AT HYDERABAD

0.A.No. 763 of 1387 " Date of Order: 12/02/19%0

T.Rangaiah : - . Applicant

and

The Additional Post Masger General,
0/0 the Post Master General,

Hyderabad, anéd 2 others . Respondents

For Applicant: Mr.K.S5.R.Anjaneyulu, Advocate
For Respondenfs: Mr.J.Ashok Kumar, SC for Bostal
C OR A M:

HON'BLE SHRI B.N.JAYASIMHA: VICE CHAIRMAN
HON'BLE SHRI D.SURYA RAO: MEMBER (JUDICIAL)
(Judgment delivered by Shri B.N,Jayasimha, Vice Chairman)

1. This is an application from the &ssistant
Superintendent of Post Offices (Under suspension)
challenging the orders dated 7-8-1987 and 13-11-1987,
passed by the Director'éf Postal Services, Andhra Pradesﬁ

’

Northern Region, Hyderabad,placing him under suspension.

2. The applicant states that he was working as

Assistant Superintendent of Post offices in the office of
Superintendent of Post Offices, Adilabad in Adilabaé.

He has completed 28 years of service without any adverse

remarks regarding his work and conduct.i By an order
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The Additional post master genaral, office of the post
Master Gensral, Hyderabad, ‘

The Directer of postal ssrvicss, Andhra Pradash, Northern
Regiong, Hyderabad,

The Superintendent of post offices, Adilabad division,

Onz copy td Mr.K.S.ReAnjaneyulu,Advocate, kxk%384
1-1-365/A,Jauaharnagar, Bakaram,Hyderahad-500 020.

One copy to Mr.J.Ashok Kumar,3C for pestal departmant,
CAT,Hydmsrabad.

Ons spare copy.
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dated 7-8-~1987, the Director of Postal Services, A.P.Ndrthern
Region, Hyderabad placedithe applicant under suspension
without assigning any reasons. The applicénf is continuing
uﬁder suspension without any further action wha;soever.
The applicant states that as pér the instructions and-

Menans
orders issued under Department of Personnelﬁ dated
4.2-1971, a charge-sheet shouldlbé fssued Qithig 3 months
from tﬁe'date of suspension., The épplicant. therefore,

*

contends that the action of the respondents ta continue~x%

him under suspension without any action is arbitrary and

iy viclation of Rules and guidel%nes. Hence, he filed

this application.

3. - In the counter filed by the resvondents, it
is stated that the applicant was placed under suspension.th¢4T
'contemplatégg disciplinary action against himf_ aAs serious
complaints were received against him, Ehé review
on the subsisting allowénce was also made at the end of
three months from the date of suspension as per instructions.
It is contended that there is no violation of any rules
or procedure in placing the applicant undér suspension
heyond three months.
hasad | |
4. : We haver§hri K.S.R.Anjaneyulu, ;earned counsel

for the applicant and shri J.,Ashok Kumar, SC for the Denartmen

5. It is stated that the order of suspension was
revoked in Mémg No. RDH/ST/20-5/2/88, dated 7-12-1988 and

the application has therefore become infructuous, Iﬂ

the circumstances, the application is dismisseg as having

bécome infructuous, No costs, (Dictéted in open court)
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(B.N.JAYASIMHA) - . (D.SURYA RAQ)
Vice Chairman . Member (Judl.)
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Dt.12th February, 1990.




